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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
COURT NO.II

E/Appeal No.1134 /2006-SM with C.O No.56/08

(Arising out of Order in Appeal No.43/CE/BPL/2006 dated 14.2.2006 |
passed by the Commissioner (Appeals), Customs & Central Excise, Bhopal)

CCE, Bhopal Appellant
(Rep. by Shri A.K. Rastogi, DR)
Vs
M/s Nahar Spinning Mills Ltd Respondent

(Rep. by Shri Z.U. Alvi, Advocate)

Coram: Hon’ble Mr P.K. Das, Member(Judicial)
Date of Hearing:27 .3.2008
{~ 11 Order N T Lo /2008-SM(BR)
Per P.K. Das:
Heard both sides and perused the record.
2. The Revenue filed this appeal against the order in Appeal No.
43/CE/BPL/06 dated 14.2.06 passed by the Commissioner (Appeals).
3. The respondents filed written objection against the appeal of the
Revenue. The learned Advocate on behalf of the respondents drew the
attention of the Bench to Revision Order No. 967-971/06 dated 20™
November, 2006 passed by the Joint Secretary to the Government of India
against the impugned order. It is seen from the record that the Revenue filed
appeal against the impugned order before the Tribunal and the Revision
Authority.
4 Ttis seen that the issue involved in this case is refund of duty and the

Revision Authority has decided the matter vide Revision Order dated 20™




; 2
November? 2006. So, the appeal filed by the Revenue is dismissed as

@ infructuous.

@

(Order dictated and proncunced in the open Court).

(P.KDas)
MPS* Member(Judicial)




